
8657 'V rittm  A nn otn  JUJOB SO, 1MT Written Answer* My £

fb) Annual demand aa It existed In 
the lact five yean cannot be compiled 
ai it would be made up of a Urge 
number of individual estimates and 
enquiries involving both private and

public sector*. However, the foreign 
exchange earned by export o f machi
nery during the last five years is as 
indicated below.'—

______________________________ (Rs. in laths).

1961-62 i96a-<3 >963-64 1964-63 1963-66 19 *47*

Machinery other than dectiic t . 33!  241 277 J. 40s J 476 336
1 ► '<■ • » achineiy (ekctnc) . 102 L 1*9 . rj7  346 J*> 4ji

(•opto Feb., 1967- only.)

Ueenee for Mining tn Go*
4128. Shri Shlnkre: Will the Minis- 

ter of Steel, Mines and Metals be 
pleased to state:

(a) whether Government are aware 
that there is too much dissatisfaction 
among Goans regarding the licencing 
polity of Government refusing new 
licences for the exploration of mines 
in Goa;

(b) whether this policy has depriv
ed new enterprising Goans of exp ora
tion of mines and favoured the old 
privileged class of mine-owners who 
are instrumental in stabilising former 
Portuguese regime in Goa; and

(c) whether Government propose to 
consider sympathetically applications 
for the exploration of new mines from 
genuine political sufferers who lost 
their professional career* during the 
foreign atruggleT

The Minister a f Steel. M m  and 
Metals (Dr. Chenna Beddy): (a) and 
tfc). Mineral Concessions including 
prospecting licences are granted !n 
Goa in accordance with the provisions 
Of tbe Mines and Minerals (Regu'a- 
lon and Development) Act, 1997. Each 
Implication is considered on merits and 
no distinction is made between exist- 
«Ht and prospective mine-owners.

(c) So Car, no application from any 
political sufferer has been received fcjr 
the Government o f Goat However, if 
any each application Is received, it 
will ho forsMered  on merits la  ac

cordance with the provisions of the 
Mines and Mineral* (Regulation and 
Development) Act, 1997 and tha 
rules framed thereunder.

PeQetlaatlen Plant hi Gem

U K . Shit Shlnkre: WiU the Minis
ter of Steel. Mines and Metal* be
pleased to state:

(a) names of tbe mine-owners who 
have been granted licence* for erect
ing pelletisation plant in Goa;

(b) the total amount ot foreign 
exchange sanctioned for the import of 
machinery for each plant;

(c) the production capacity o f each 
pelletisation plant;

(d) whether any such plant ha* 
started production of pellets and 
affected consequent exports; and

(e) the dlftcultiea faced by (he 
licenced who have not so far been 
able to erect their plants?

The M ahler of State In the Male- 
try ef Steel. M aos and Motels (Shri
P. C. Sethi): (a> Ho license is required 
tor the sotting UP o f pelletisation 
plant* under the Industrie* (Regula
tion and Development) Act, 1957. 
Government have, however, appwved 
the scheme* o f two private partite. 
M /S Chowgule *  Co, Private limited 
and M /S V. M. Balaganrr ft  Brother 
Private 1 limited, for sotttof up pal' 
loUsation plants in Ooo.
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0>) An amount o f  Be. 333*31 i«i** 
been sanctioned tor thf import of 

machinery for the plant of M/s 
Chowgule 8c Co. Private Limited. The 
proposal for tbe import of plant and 
machinery for the plant proposed to 
be let up by M|( V. M. Salagaocar ft 
Brother Private Limited ia under eon* 
*1 deration.
<<> M/«. & o.j% mfflion torn of
Co. Private United. pellets per annum.
Mfr. Salataoear ft i . 5 mtQon tons of
Bremer Private peOeti per lonum
l imited. (proposed).
(d) Ye*, Sir. Hie pelletisation plant 

aet up by M/s Chowgule & Co. com
menced production from March, 1967. 
84.632 ton* of pellet* have been ex
ported from this plant alnce April, 
1M7.

<e) The main diftcuHy at pretent i* 
understood to be the arrangements for 
financing the project including foreign 
exchange requirements for import of 
machinery and plant

•man Mtne-Ownera of Go*
413*. Shri Shtnkre: Will the Minis

ter ot Cemmeree be pieaaed to state:
(a) whether Government are aware 

that (mall mine-owners of Goa have 
bran lef down by M/s Minerals and 
Mines Trading Corporation of India 
Ltd., which, instead of buying iron 
ore and manganese ore from them and 
thus giving them a helping hand are 
engaged in transaction with big mine- 
own ei*;

(b) whether thia haa placed these 
big mine-owners in a very privileged 
position of buying ore Iran the small 
mine-owners at 'ower rates, which do 
not compensate their efforts nor ex
penses;

(c> whether thece big mine-owners 
have started some small Companies 
to pose as small mine-owner* before 
the Minerals and Mines Trading Cor
porations and sell the o n  at higher 
prices; and

fd) if so, the steps Government pro- 
poee to take to minimise the difficul
ties ot these m all mine-owners?

The MtaMar « f  C iim eu a  ( M  
D ine* Singh): (a) No, Sir. M.M.T.C. 
buys ore in Goa to meat ita aale 00m- 
mitments and while doing so gives 
first preference to the small mine- 
owners. Only when the supplies ot 
requisite grade and in requisite quan
tities are not forthcoming from a s d i  
mine owners does it enter into con
tract* with other mlne-owners, wbe 
beeause ot their size ot opeiattan, 
could be cal'ed big mine owners.

(b) Does not arise.
(c) Government is not aware of tMs.
(d) Does not arise.

{ntxdaetiOB of Mechanisation an the 
M « n

4131. Shri Ganesh Ghosh; WHl the 
Minister of KaJBwaya be pleased to 
atate:

(a) whether it la a fact that With 
effect from July 1964 in the Calcutta 
area, a part of the Traffic Accounting 
work and a part of the Fuel Aeeoont- 
ing work have been mechanised vhMk 
have resulted in wiping out 126 out of 
360 sanctioned pasts far those works; 
and

(b) if  so, the aetion taken to 
absorb all Clerks mad* superfluous 
by the introduction o f mechanisation!

The Minister ot Railway* (flhri 
C. M. Pnaasflis) ; (a) A  part o f the 
Traffic Accounting work has bean 
mechanised in stages with effect frasn 
July, 1964. The Fuel Accounting wwk 
was mechanised with effect Cress 
August, 1960 As a result o t tbs 
above mechanisation of IM B e As- 
counts, 234 staff out o f 963 sanctioned 
posts in the section* affected have ae 
far been rendered aurplus on tbe 
■astern and Sooth Kastarn lUOWMys 
in the Ca’cutta area.

(b) All the d a k s  rendered ampins 
on introduction o f Account
ing have been absorbed against exist* 
ing vacancies on the raspertlva fUffl- 
wajrs.




